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BA_967/90, Dt. of Order:8-11-93,

G.Murali Krishna

....Applicant i1
Vs,

|

1+ Daepartment ofSpace, w
Indian Space Research Organisation, i
SHAR Centre, Govt. of India, w
Bangalore, rep. by its Chairman, I

2, Administrative Officer, Recruitmant, |
Indian Space Ressarch Organisation, ’
SHAR Centre, Sriharikota Range, |
Nellore District-524 124,

+e«esRespondents

*
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. |
Counsel for the Applicant : Shri I.Uenkata|ﬁarayana

Counsel for the Respondents :  Shri N.U.Raghava Reddy,

Addl,CGSC ﬂ

|
CORAN:

|

. B . .,i
THE HON'BLE 3JUSTICE SHRI W,NMEELADRI RAO : VICE 3HRIRNAN
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THE HON'BLE SHRI (A.B8.GORTHI
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Copy to:=

Ta Chairman, Department of Space, Indian Space Research
Organisation, SHAR Cehtre, Govt.of India, Bangalore.
i
2. Rd@?nistrative 0PPicer, Recruitmsnt, Indian Space Research
Organisation, SHAR Centrs, Sriharikota Range, Nellars
District-124. ‘

3. Ongjcopy to Sri. I.Venkata Narayana, advocate, 3-6-3638A/11,
Himayatnagar, Hyd-29,

4. One copy to Sri. N.V.,Raghava Reddy, Addl, CGSC, CAT, Hyd.

5. 0Ong’ copy to Libragy, CAT, Hyd.

6. One spare copy.
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0.A,N0D,967/90

(AS PER HQN'BgéjgﬁRI JUSTICE V.NEELADRI RAO, VICE CHATRMAN)
= - {
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Heard the learned counéel for the applicanté, Shri
I.Venkaténarayanalané the l~arned Standing Counsel £pr the

respondents, Shri N,V.Raghava R;ddy.

.

2. This 'CA was filéd'PIaYiﬁg for a direction t& the

resbondents to considar the ease of the applicant fog appoi-

~ntment to the post of Cahteen Suvervisor in the exdsting

vagancies in the Canteens as he was selected as ZRRXEER
1

Rupmxuixax OC candidate on the hasis of the interview held on

7.4,1989,

3. - It is pleadad for the respondsents that the vacancy
was raserved for ST candidates and as no ST candidat; was
sponsored by the Employment Exchange in pursuance qf%the
regquisition given for the respondents, the s%id vaca&cy was
filled by appointment of 3C candidata afterﬁfégﬁfﬁgig]fresh

notification tn regard to the said post.

4, It is now submitted for the applicant that asj|he got

job elsewhare, -this OA is not pressed. Even on merits,also,

this OA has to be dismissed. As this 04 is not pressed,

3
b

there is no need o6 advert in detailf®in regard to the| vlea

of the respondents.

5. In the result, the 03 is dismissed. No costs.i
/}r,ﬁtziggﬁsf )dﬁadgjihﬁ—+;; -
“(3.B.GORTHI) (V.NEELADRT RAO) .

MEMBER (ADMN. ) VICE CHAIRMAN

DATED: 8th November, 1903
{Q@g@;court dictation
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TYPED BY COMPARED RY -
CHECKED BY - APPROVED BY

IN THE' CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYLERABAD

THE HON'ELE MR.JUSTICE V,NEELADRT RAO
VICE CHAIRMAN

AND

THE HOW'BLE MR.A.B.GORTHI :MEMBER (&)

AND
THE HON'BLE MR.T{CIIANDRASEIGIAR REDDY
| ' ‘1 MEMBER( JULL)
AND
1

r

Dated: g) ///-1993

THE HON'BLE MR.P,T.TIRUVENGADAM:M(Z)

o

ORBER/JUDGMENT 3
Mebou/RyA/CANET™ '
in |
0.,A.No, _ %'(7/63
TA_No e (P )
ek

-

Adn'tted and Interim directions

-

: | issged
Allovwed,
Dispoked of with directions
' . Difiissed.
Ny
) . Dismissed as withdrawn

Désmissed for defaulty -
Re jected/Ordered,
No .order as to costs. .~
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